
SHRI M. RAM GOPAt REDt)Y: WU1 
It be a Central project or will the State 
also contribute something?

m m  SHAHNAWAz KHAN: ft is a 
C tntn l project with foreign collabora-
tion.

SHRI K. P. UNNIKRISHNAN: Would 
you link it up with the iron ore reserves 
in Calicut?

SHRI SHAHNAWAZ KHAN: No, Sir.
industrial Cables (India) Limited

*552. KUMARI KAMLA KUMARI: 
Will the Minister of LABOUR AND RE-
HABILITATION be pleased to refer to 
the reply given to Unstarred Question No. 
778 on the 16th November, 1972 and 
state:

(a) whether the Office of M|s Industrial 
Cables (India) Limited in New Delhi has 
violated the Bonus Ordinance by paying 
only 4 per cent Bonus for the year ending 
31st October, 1971 to its ex-employees; 
and

(b) whether the Central Government 
are collecting this information for legal 
action against this firm?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI BALGOVIND 
VERMA): (a) and (b). As already stated 
in reply to Unstarred Question No. 778 
on the 16th November, 1972, the matter 
fftlls in the Stale sphere. It is for the 
Government of Punjab to verify the comp-
laint and take such action as may be deem-
ed necessary. The matter has been 
brought to their notice.
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WRITTEN ANSWERS TO QUESTIONS 

Reduction In Retiremmt Age of woiken 

*548. SHRI C. K. JAFFER SHARIEF: 
WU1 the Minister of LABOUR AND RE-
HABILITATION be pleased to state:
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(a) whether there is any proposal under 

the consideration of Government to reduce 
the age of retirement of workers to 50 
yean and allow the benefits in order to 
ease the twemptoyxaent in the country 
except in some exceptional cases like the 
Rsearch cadres; and

(b) if so, the main points thereof?

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R. K. KHA- 
DILKAR) (a) No, Sir.

(b) . Does not arise.

Ratio of Promotion between PramatN* 
and Direct Recruits

*553, SHRI BHOGENDRA JHA: Will 
the Minister of DEFENCE be pleased 
to state;

(a) whether there is any proposal to put 
the ratio of Officers selected through direct 
recruitment and those through promotion 
on at least fifty-fifty basis; and

(b) if so, the details thereof?

THE MINISTER OF DEFENCE (SHRI 
JAGJIVAN RAM): (a) No, Sir.

fb). Does not arise.
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Expenditure on Meetings of CJM Vof 
EJPJF.

*555. SHRI BHOLA MANJHI: Will
the Minister of LABOUR AND ’REHAM- 
LITATION be pleased to state:

(a) whether a heavy expenditure is be-
ing incurred for holding the C.3.T. meet-
ings at E.P.F. organisation; specially In 
the places of 4sht*aeeing like 9M 4> o ty , 
Opa -W»d Paijeelingj .




